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declared.on 6th April, 95 as-at 4nnexure /2. The 

submission on1behal? of the :applicant is that the question 

.,paper has been set inillec,al manner , vioLatinq the 

Lsttant instructions and the whole process of selection 

is therefore vitiated. It is submitted that as per 

the Qtant instruction as at 'thne*jre f6,,for about 

50 per cent of the total marks, objective type questions 

were required to be set in the written test but in the 
) 

abovetest this normV has not been followed. The prayer 

in this case is for quashing the whole selection andf"-

holding a fresh selection in accordance with rules. 

2. 	This is Division Bench matter. No Division Bench 

is available and there is no likelihood that the Division 

bench will be available shortly. Consiclerino the submisslo 

—na of the applicant and the avermants in the application, 

I admit this application for hearing. Issue notices to the 

respondents to file their U/S within four weeks. 

Rejoinder, if any, may be filed within two weeks thereaf'te 

Contd.. .2/- 

U 

Hontble fir. K.D._Saha, Member (i) 1.1 25.1.96.  

Heard Shri C.S..P.Sinha, the learned counsel for the 

applicant on the question of admission. The applicant 

at present is working as. Head Clerk in the Katihar 

Division of the N.F. Rly. It is submitted that he 

appeared in the written test for selection to the post of 

Of'f'ica Superintendant Cr. II (i. 1600-2600) held on 

11.2.95. It is further stated, that the applicant failed 

to qualify in the written test ,, the result of which was 
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Requisites to be riled within one week. 

- 3. 	The .learnad counsel for the 4pplicant lax prays 

for restraining the respondents from ord'arinq promotion, 

to the pstof Of ice Superintenden GrJ II on the basis 

of selection, it is,however, stated that! the aplic3nt 

has approached this Tribunal only after havinq cdhe to 

know that h8 hds failed in the written test. In the 

circumstances,I am.not inclined to pass tnterim order 

restaiñinq the rGspondants 'from orderin the promotioç 

to the Crad of Office 'Superintendent on the basis of t 

selection test. Hou8ver, all the promotions to the po.' 

of Office Superintendent Gr. II, persuant to the selection 

test under challene sll.ba  subj't t&tha decision of 

this case. List this c.ise'on 25.3.96 before the Re6istrar 

for completion of'pieadinqs.% copy of this order may 

'be handed over 4 to the leained counsel for the applipant.f 

0 	 '• 

-cCSaha) 

Member ,(;) 

'/C8S/ 
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3/27.3. 196 	Sri N. L. paswan, Registrar I/c 

Jr. 
SrID. Ghose Dastjdar  learned/counsel to 

Sri Gautarn Bose appears on behalf of the respondents. 

He prays for time to file W/s. Prayer alled. List 

this case on 23. 4.1996 for filing W/s. 	 I 

PKL 

( N.L.Paswan ) 
Registrar I/c 

- Shri. M. L. Paswan, Registrar Incharge. 
S. 

W/s has not been filed. For filing the W/s, list 

this case on 24.5.96. 

M. L. Paswan 
Registrar I/C 

	

5/24.596 	Shri. M.L.JPaswan. Registrar Incharge 

	

I
• 	 Vakalatnazna has been filed on behalf of 

the respondents. W.S. has not been filed. Junior 
I 

Counsel to Shri Gautam Bose on behalf of the 

Iml responders prays for time to file W.S. List 

on 18.7.1996 for filing w.S. 

sg (M.L.Paswan ) 
Registrar I/c 

+Lcj. 

AJ4 	 • 	4-- 4 

krs. L& ,4,q•c *( 

I 	 • 
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6/18.7.96 	 Shri. M. L. Paswan, Registrar Incharge. 

Le&rned junior counsel to Mr. G. •Bose is present on 

behalf of the respondents and prays for time for filing 

the W/s. Prayer allowed. ut up on 20.8.96 for filing the 

W/s. 

( M. L. Paswan ) 
Registrar i/C 

(VCI9 , 

• 

4 yw- 

8/1.10.96 Sri. S.P. Sinha, Dy. Registrar I/c. 

Nobody is present on beh1f of either Of the parties 

W/s has not been filed • Put up on 1.11 6 for filing the 

W/s as a last chance. 

( S. P. Sinha 
PKL 	 Dy. Registrar I/C 



	

9/1.I 1.96 	- 	 Sri. N. L. Paswan, Dy. Registrar. 

The learned counsel for the applicant is present. 

Respondents are represent-ed by junior to Mr. G. Bose and 

prays one more chance for filing the W/s. Prayr allowed. 

utup on 5.12.96 for filing, the same, 

Q4 - 
( M. L. Pasn ) 

PKL 	 Dy. Registrar 

23.12.96. 	Both the parties are present. I/S has been 

filed. List triis case on 3.2.97 for fu1ing1 'rejOirter. 

(M..L. Paswan) 

Registrar I/C. 

	

11/3.2. 1997 	 None for the applicant. Shri'D.G.Dastidar, 

Jr. to Mr. G'utam Bose, learned counsel appears 

for the respondents. W/s has been filed on behalf 

of the respondents. Put up on 17.2.1997 for filing 

rejoinder, if,  any, as a last chance. 

: 	
'• 	, 	

0 	 ' 	 ' 	. 	 . 

inha . . 
Dy.RegiStrar I/c 

	

12/17.2.1997 	, 	The learned counsel for the applicant 

Shri J.PrasQd is present. None fo,r the respondents. 

' It is stated that the W/s has been filed but the 

same. is not on the record. Office to verify and 

place it on the record. Put up on 13.3. 1997 for 

W/s and rejoinder, it any as .a last chance. 

-- 	 ( S.P.Siflha ) 
- 	 y. Registrar I/c - 
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The learnedcounsel for the appijc4 

is present. Mr.D.G.Dastjdar, Jr. Counsel to 

I4r.Gautarn Bose, learned counsel appears for- the 
respondents. W/s has not yet been filed though 
sufficient time was given therefore. In the 
circumstancoesi let the case be listed before the 

Hon'be Bench for direction on 10.4 1997. 

.Sinha ) 
Dy.flegistrar I/c 

14./ 10.4.97. 	Shri J. Prasad, thecounsel for the applicant. 

- - - _, a_ sL_-------- bose, tfl8 COUflSBJ. ror tne responoents. 

U/S has been filed in this case. The learned 

counsel for the applicant prays' for two weeks time 

to file rejoinder. Mllowed. Thereafter enter the case 

in the ready list. 	 • 

• 

.(v-.N. Ilehrotra) 

Vice-cháiriiian 

At the request made on behalf of the learned 

counsel fort he applicant, li=k two weeks further time. 

is allowed to file rejoinder. List It for hearingn 

11.5.1999, 	

• 

( L.R.K,Prasad ) 
Member (A) 

N 

Al 

13/13, 3. 1997 

I 

( 
MPG. 



16/11.5.1999 	Shri C.S.?P.Sinha, counsel for the applicant. 

The learned cciinsel fbr the acplicant 
states that beh as received theW/s yesterday. 

He prays for three weeks time to file rejoinder. 

Allowed. List it for hearing on 28. 7.1999 with 

the named of Shri Gautam Bose, counsel forthe 

respondents. 

- 
( Lakshmn J:ha ) 	 ( L.R. K. Pr asad ) 

ME3. 	 Member (J) 	 Member (A) 

, 	. 	- 17/28.7.1999 	 For want of time, list it for hearing on 
• 

( L. R. K. Prsad 7- 	. (. S. Neryan ) r. 	Member (A) 	 , Vice-Chairman 

S 	 -. 	

- 	
•1 	

, 	
.'• 	

. 	- 

18/13..99 ' Counsel for the parties present. 
- 	- 

 
List - it for leüin on'18.11.99 . 

fr 	S 	

• * C4 
 AKJ 	 (I .J HA) 	 (L1 • .K . 

MEMBER(J) 	 MEMBER(A) 

List it for hearing on 10.1.2 sr 

(L.JHA) 	 (L.R.K.PRASAD) 
MEM13R(J) 	 MEMBER(A) 

j List it for hearing on 1.2.2000. 
5 	

10.1.900 • fr\\  

cM 	 S.Narayan) ( ,ming1iana) 
Member ) 	

vice-chairman 

19/18.1i9g 

AKJ 
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21./ 16.2.2000. 

For want of time, hearing is adjourned to 11.4.2000. 

L. Hi1INGLIMN 	 (s. N!RAYMN) 

1E11BER 	 VIC-.CHi-URMAN 

22/11.04.2000 For want .of time, the hearing is adjourned 

to 22.05.2000. 

(L1.R.K.Prasad)/M() 	 (S.Naraya.fliV.C. 

22./ 22.5.2000. 	 S 

For want of time, hearing is adjourned to 21 .7.2000. 

(L.R.KØ PRSAo) 	 • 	 • 	 (S. NARAVAN) 
MEMBER (A) 	 VI tE  

23/21.7.2000 	SbII Vikash Jha, JCtoShrj. G.Bose, Rly. counsel 

On the request of the learned counsel 

for the res
~ )

oncd, nts, list it for hearing on 
22.8.2000. 

1 	 • 

I L.Hming1ia 	 ( LkShflfl Jha ) M8• 	 Member A 	 Member (J) 

24 

22.8.2O')0 

CM 

por want of time, hqaring is adjourned to 
18.10. 2000. 

(L. ghana) 
M(A) 	 14(J) • 	 - 
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2"i./ 	18.10.2000 

As the 	D.B. 	of Court No. 1 	is sitting at Ranchi, 
list it 	on 23.112à0iJ for hearing. 

fr 
/C8s/ L. 	HI1INGthNA) (L. 	JHA) 

MEMBER 	(A) MEMBER (i) 

j 	 ¼ 
26./ 	23.11.2000. 

For want of O.B. 	hearing is adjourned to 	3.1 .2001. 

/c3s/ -, (L.'WA5/4D)/1i(1) 

27 

3.1.2001 

CM 
I 

hearing. 
Let it be listed on 29.2.2001 for 

(S.Narayan) 
v.c. (L.R .K.PraSad) 

M(A) 

on on the request made by the respondents, 

list it on 23.4.2001 for hearing. 

(L.R.K4?raSad) 	
(8.NaraYa1) 

M(A) 



31/6.8.2001 

QZ..50j1996 	 S 
None forthe app1icarit, 

Shri Gautarn Bose, counsel for the respondents. 

Shr3. J.Prasad, Counsel states that the 
brief has already been returned to the app1icart 

and he had not recej'çed further Instructions 

in them atter. As a ).ast chance; listit for 
hearing on 10.5.2c1, 

ngljana )/M(A) 	( L.Jha )/M(J.) 

I 

None for the applicant. 

bri G.BoSe, couriel for the respondents. 

For want of D. B

KL.Hmincgrliian~-' 

ljS. it for hearing 
on 4.8.2001. 

5/N(A) 	I 
For want of D.B., 1it it on 10.9.2001 

for hearing. 	

ig1iana )/M(A) 
SKS 

32/10.9. 2001 	For want of time, list it on 17.10.2001 

for hearng. 	 S 

SI(S 	• 	 L. mingliana )/M(A) ( Lakshman Tha )/M(J) 

u-I' 
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117,10.2001 None for the applicant,  

Shri G. B(e#  couiel for t.he respondents. 

AP a last chance, let it be listed 
for hearing on 21,12,2001, 

( k4.P.Slngh )/N(A) 	( 4Jha'j/N(J) 

1.12.2001 	Shri Gautam Sose,, Counsel for theotp re8pondentS, 

None for the applicant even tàday, It 
appears from the previous orders that no appearence 

was entered on behalf of' the applicant for last 
several dates, which Shows that the applicant has 
got no interest in the 0.. It is, therefore, 

dismisse for default. 

oL 
( L.H 	liana )/(A) 	( L.Iha )/Pi() 

I 


